
ACT No. XI'V O F  1865. 

PASSED BY THE GOV~~)RXOR-GENERAL OF IRDIA IX COUXCIL. 

(Received tlbe c~ssent of tlze Goue~~no~--Ge~ze?+nl o ~ z  tlze 7 t h  A p i l  1866). 
---- 

An  Ac t  to cle$ne tlzejz~?<scliction of tlze Cozc~ts of  Civil Jzbclicatul*e i l z  the Ce~ztaccl 
Prouinces. I 

T T 7 ~ ~ ~ ~ i l ~  it is expedient t o  define the jurisdiction of the Courts of Civil I 

Prea~llble. Judicature in the Central Provii~ces ; I t  is ellacted as  follows :- '! 

Short title. 
1. This Act shall be called " The Central Provinces 

Courts' Act, 1865.'" 

\ 2. I11 this Act- 

Interpretation clause. 
" Assistant Coill~llis- " Assistailt Commissioner" iilcludes Extra Assistant 

sioner." Commissioner. 
1 

3. For tlie purposes of this Act, the local juriscliction of a Deputy Coin- 
" District." 
L '  District Collrt." 

inissioner shall be deemed a District, and the  Court of such '#  

v Division." Deputy Commissioi~er shall be deemed the  District Court. j 
Divisional Conrt." The local jurisdiction of a Commissioner shall, i n  like man- 

ner, be deemed a Division, and his Court a Divisional Court. 

' 4, There sliall be eight grades of Courts in the Central Provinces, which i 
Grades of Conrts in shall be in addition to any Courts of Small Causes, and to  any 

I the CentralProvinces. other Courts established under ally Act which may hereafter be , 
passed, namely :- - 1 

(1). The Court of the T a l ~ s i l d a ~  of the second class. 

(2), The Court of the Tabsildar of the first class. 

(3). The Court of the Assistant Colnmissioner of the third class. 

(4). Tile Court of the Assistant Coinllrissioner of t l ~ e  second class. 

( 5 ) .  The Court of the Assistant Commissioner of the first class. 

(6). The Court of, the Deputy Coinn~issioner. 

(7j. The Court of the Conimissioner. 
(8). The Court of t.lze Judicial Coniiniasioner. 



5. Subject to any orders that may from time to time be issued by the Locai . . Chief Co~nmissioner f i n ,  i , I :  A crlloll 19 slrro I ? ~ X V P I -  i n  

Assistant Commissioner 
belongs. Assistant Coinmissioner shall belong. 

!I 6. Chief Coinmissioner mav. with the sanction of the Local Govern- 

pro~erty,  or for damages, when the debt, clamage, or denland does not exceed in 
amount or value the sum of fifty rupees, and to prescribe the local liixits within 
which the Nails Tsthsildar so invested shall exercise sucl~ power. 

1 7. The Court of the Tahsilclar of the second class shall have lsower to try 

I cond class. hundred rupees ~n value or amount. 

first class. 

class. 

or a,mount. 

11. The Court of the Assistant Commissioner of the first class shall 

Jurisdiction of Court 

orders of the Courts of -the first, second", third, and fourth grades, and of Naih 1 Iahsildars invested as aforesaid. 

13. The Court of the Conlmissioner shall have power to hear and determine 

~ ~ ~ i ~ d i ~ ~ i ~ ~ ~  of Court appeals from the original decisions in suits aildl (where an  all- 
of Commissioner. peal is allonred by the Code of Civil Procedure) fi.om the 
orderx of tho Courts of the fifth and sixth grades, 



14. Tile Court of the Judicial Commissioner shall have power to hear and 
Jllrisdiction of Court determine appeals from the original decisions in suits and 

0: Judicial Commis- 
slouer. ( ~ l l e r e  an appeal is allowed by the Code of Civil Procedure) 
from the orders of the Commissioners, and also applicatioils for a special appeal 
as provided in the said Code, from the decisions passed in regular appeal by 
the Deputy Commissi~l le~s alld by the Commissioners of Divisions. 

15. The memorandum of appeal p e p r e d  in the form, and containing the 
particulars, mentioned in the Code of Civil Procedure, shall 

Time for presenting 
appeals. be presented in the Court enlpowered to hear the appeal withill 

the period hereinafter specified, unless tbe ap~el lan t  shall show 
suficient cause to the satisfactionof such Court for not having presented the 
memorandum of appeal within the said period ; that is to say, thirty days if 
the appeal lie to the Deputy Commissioner; six weeks if the appeal lie to the 
Commissioner of a Division ; and ninety days if the appeal lie to the Judicial 
Commissioner. The period shall be reckoned from and exclusive of the day on 
which the decision or order appealed against was passed, and also exclusive of such 
time as may be requisite for obtaining a copy of the decree or order from which the 
a ~ l ~ e a l  is made. Applications for special appeal shall be presented in the Court of 
the Judicial Conlmissioner within the period hereinbefore fixed for appeals. 

Local Government 16. Whenever tbe state of the public business requires 
may illvest any one it, t l ~ e  Local Government shall have power to  illvest any per- 
\nth powers of Com- 
missioner, or of Deputy son with the powers of a Commissioizer or of a Deputy Corn- 
Commissioner. missioiler in any part of the Central Provinces. 

17. Every suit shall be instituted i11 the Court of the lowest grade com- 
Court, in  wllich suit petcnt to t ry i t  : Provided that no suit cognizable by a Court 

shall be instituted. of Small Causes shall be heard or determined in any other 
Court having any jurisdiction withill the local limits of the jurisdiction of such 
Court of Siizall Causes. 

18. Except when otherwise provided in any Regulation or Act for the 
time being in force, an appeal shall lie from the decisions of 

Appeal to lie from all 
decisions excel~t when the Courts of original jurisdictioii t o  the Courts authorized 
expressly prohibited. by this Act to hear appeals from the decisioils of those Courts. 

19. The Deputy Comn~issioner may direct the business in  the Courts 
Commission- subordinate to him, holding their sittings at the saine place, 

er limy distribute bnsi- 
ness alllollg subordi- to be distributed among such Coui-ts in such may as  he shall 
aate Courts. 

think fit : Provided that no Court shall t ry any suit in which 
the aiiio~unt or value of the claim shall exceed its proper jurisdiction. 

20. The 



I 
I 20. The Colnn~issioller of the Division or the Deputy Conlmissioner i m y  

withdraw any suit instituted in any Court subordillate to him, 
Transfer of snits from 

subordinate Court. to  and try such suit himself or refer i t  for trial to ally other 
201nulissioner's or De- 
,,uty ~ ~ ~ ~ ~ ~ ~ i ~ ~ i o ~ ~ ~ ~ ~ ~  such subordinate Court and competent in respect of the value 
court .  or amount of the suit to try the same. The Colzzliiissioner of 
the Division nlay also withdraw ally appeal instituted in the Court of any Deputy 
Colnmissioner suborclil~ate to him and try the appeal liimself or refer i t  for trial 
to  the Court of ally other Deputy Comivissioner in his Division. 

21, Tlie Judicial Comlnissioner may order that the cognizance of any suit 
Pg or appeal which shall be instituted in any Court subordinate 

. - 
COnlmissioller to him, not being a Court of Small Causes, shall be trans- nlay transfer suits from e one s~~bordinate  collrt ferred to ally other s11c11 subordinate Court, competent in 

to  another. 
respect of the value of the subject-matter of the suit or 

appeal to try the same. 

22. If the suit be for any immovable property situate within the limits of 
different District Courts within tlie same Division, the suit 

Suits for inlinovable 
property situate in dif- may be brought in ally Court otherwise competent to t ry i t  
ferent Districts. within the jurisdiction of which any portion of such property 
is situate, but in sucli case the Court in which the suit is brought shall apply to 
the Commissioner of the Division for authority to proceed with tlie suit ; and 
the Commissioner, after hearing the objections, if any, of the defendant, may 
give sucli authority. If the suit is brouglit in any Court subordillate to the 
Court of the Deputy Counmissioner, the application sliall be submitted to the 
Cornmissioner of the Division through the Deputy Commissioner to mrl~oin such 
Court is subordinate. 

23, I f  $,he District Courts aitliin the limits of whosejurisdiction the im- 
mnve1,le i x o ~ e r t v  is situate are subordinate to different; Com- - -  - 

Snits for immovable -:,,:,,,,,,, kl,, nnnl;no+;nn 01~011 hn or7h,m;t+nrl t n  41-n f ' n m m ; o  

whom such application is made may, after hearing the objections, if any, of the 
defendant, give autliorit ,~ to  proceed with the suit. 

commencement of 24. This Act shall commenct. and come into operat.io11 
Act. 

25. The Governor-General of Illdia in Council may, hy an order to be 
net may be extend- published in the Official Gazette, extend the provisions of this 

ecl to  Oode. Act to tlie Province of Oude, but  not so as in  ally \\ray to 
a>ffect 



- 
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affect the provisions of Act XVI of 1866 ( to remove doubts us to the jurisci?iction 
of the &venue C o ~ ? ~ t s  in the Provirnce of Oude ia  suits relating to land, afzd to 
enla~*ge the period of lz'nzi,itutiom im szcch suits). On and after such extension, the 
Civil Judge of Lucknow shall be considered a Deputy Commissioner, and the 
Assistant Judge of Lncknow an Assistant of the third class, within the nieaning 
of this Act. Appeals from the decisions and orders of the Civil Judge of 
Lucknow, whell allowed by the Code of Civil Procedure or any other law, shall 
lie as at  present to the Court of the Judicial Commissioner. 


